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Order of the Division Bench delivered”by
\

Hor'ble Shri T. Chandrasekhara Reddy, Member(J) | !
' - - 1
|

This OA is flled for the very same relief as:

¢laimed 'in '0A 389/93. The facts-in this OA and in O |
i . a 389/93
o are one and the same.? After hearlng Mr Venkata-' 385/

Ramana, learned counsel for the applicant and Mr NR Devraj,
Standing Counsel for the Respondents, we have dispoLed of
the said OA 389/93 by giving certain directions. After
hearing both sides in this 0a, this OA is also liaﬁie to be
disposed of by giving the very same directions as given

in OA'389/93. Hence, this OA is also disposed of bg‘Fr giving

the very same directions that had beengiven in CA 389/93
|

which 1s as under: l

ﬂ ' "In the result, the claim of the applicantsis rejkcted'

o and the OA& is dismissed. As and when it becomes |necessary,
) for the respondents to engage labour on casual basis,

the respondents shall give preference in engaginé the
applicant (s) if therﬁdéskggrk: provided, the applicants
produce any material ise; acceptable to the reSpéndents
that the applicant(s) had worked during the peridd
1977-81, Even if the applicants fail to produce %ry such
acceptakle material, and if the respondents have in their
possession any such acceptable*material to show, that the
applicant(s) had worked during the périod 1977-81 on
casual beacis, then,also the respondents shaill glve pre-

ference to the applicant(s) herein for engacing 'l ,-chem.
“jare engaged. it should be JOnstrued
As

4

If the applicant(s) -
for all purposes, as if fresher(s) - are engaged.

and when vacancies become available, the applicantvs)
shall be absorbed in the said vacancies in accordance
with the relevant instructions/rules/regulations. lOnCe-
again, we make it cleaf that the past service of the
applicant(s) during the period 1977 81 will not belof any
avail to them either for the purpose of regularisaﬁion i

or for the purpose of seniority." w !

. | |
C 2. Parties shall bear their own costs. * |
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